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None appeared for the Appellant. 

2. The matter has been listed several times earlier, but none 

appeared for the Appellant in any of those hearings.  On the last date 

of hearing i.e. on 17.01.2020 when no one appeared on behalf of 

Appellant, the following order was passed: 



 2 ST/85161/2017 
 
 
 
 

 “None for the Appellant It has been submitted by Learned 
Authorised Representative appearing on behalf of Revenue that earlier 
also on various occasions none appeared on behalf of the Appellant 
and prayed for dismissal of Appeal. Be that as it may, I am of the 
view that in the interest of justice one more opportunity be granted to 
the Appellant. The matter is therefore adjourned to 06.03.2020. 
Registry is also directed to issue of hearing to the Appellant as well as 
to the Counsel for the Appellant. 

3. Today also when the matter was called out no one appeared on 

behalf of the appellant even on second call. It appears that the 

Appellant is not interested in pursuing this appeal. Therefore, as per 

Rule 20 of Customs, Excise & Service Tax Appellate Tribunal 

(Procedure) Rules, 1982 the appeal is dismissed for non-prosecution, 

with liberty to apply for recalling the order. 

 

(Order pronounced in the open Court) 
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Member (Judicial) 
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